Regd,
Urgent Court Matter
HP STATE POLLUTION CONTROL BOARD,

BELOW BCS, PHASE-III, NEW SHIMLA

No. PCB/OA No. 145/2021/- €1} Dated:- 09~ 9~ 202/

From: The Member Secretary

To
The Registrar General,
Hon’ble National Green Tribunal
Faridkot House, Copernicus Marg, Near India Gate, New Delhi ,
Delhi 110001.

Subject:- Original Application No. 145/2021 titled Asha Katoch V/s HPSPCB & ors.
pending before the Hon’ble NGT.

Sir

’ Kindly refer to order dated 07-07-2021 passed by Hon’ble National Green Tribunal in the
afore-cited matter related to alleged illegal construction of a seven story building on Govt. land at Mauja
Rado Paind, Dharampur, Tehsil Kasauli, District Solan by Mrs. Lovely Aggarwal w/o Shri Vinod
Aggarwal wherein following directions has been passed:-

“........3. In view of the above, a five member joint Committee of SEIAA, HP, Town
and Country Planning Department, HP, State PCB, Special Area Development Authority, Solan
and District Magistrate, Solan may look into the matter and take remedial action in accordance
with law. The Committee may undertake visit to the site and interact with the stake holders. An
action taken report may be furnished to this Tribunal within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF. The State PCB will be the Nodal Agency for coordination and compliance. List for

Sfurther consideration on 21.10.2021............... 7,

In this connection, it is submitted that in compliance to afore-cited directions the
representatives of the five member Joint Committee constituted by the Hon’ble NGT comprising
of SEIAA, HP Town & Country Department, HPSPCB, Special Area Development Authority

Solan and District Magistrate Solan alongwith stakeholders conducted inspection of the site on



2-8-2021 and 23-8-2021. The detailed report received from the District Magistrate, Solan is

annexed as Annexure -A.

As per report received from the District Magistrate Solan, the committee has
concluded that Smt. Lovely Aggarwal W/o Vinod Aggarwal 1s constructing a seven story
building in her own land i.e. Khasra No. 111/2/1 measuring 0-11 bighas at Mauja Rado Paind
Tehsil Kasauli, District Solan which does not fall within planning area of TCP/Special Area.
Mrs. Lovely Aggarwal has undertaken the project after obtaining the permission for felling of
trees from Forest Department, consent to operate from PCB, NOC from Gram Panchayt and total
built up of area of construction site 1290.69 Sq. meter which is less than 20,000 Sq. meter, hence
environment clearance is not applicable. The unit has obtained Provisional Registration as a

tourism unit for the capacity of 18 DBR on 17-2-2-2021 from Tourism Department.

Copy of detailed report of the committee received from the District Magistrate Solan

is enclosed herewith as Annexure-A which may kindly be taken / placed on record please.
(Encl: As above)

Yours faithfully

A

Apoorv Devgan, (IAS)
Member Secretary
0 /C HPSPCB, Shimla-9



ANNEXURE-A

No. Acctts.(LFA)O.A. No. 145/2021- Q95
OFFICE OF THE DEPUTY COMMISSIONER,DISTRICT SOLAN, H.P.

Date- |. ©.903]

From
The Deputy Commissioner,

Solan, District Solan, Himachal Pradesh.

To
Ahe Member Secretary,

HP State Pollution Control Board, Shimla-9.

Subject:- Compliance of order dated 07.07.2021 passed by
Hon’ble NGT in OA No. 142/2021 titled Asha Katoch
versus HP SPCB and ors.

Sir,

Kindly refer to your office letter number HPSPCB (DL-
304)/OA No. 145/2021-4298-4302 dated 19.07.2021 on the subject
captioned above.

In this regard, as per the directions of Hon’ble NGT vide
order dated 07.07.2021, a committee was constituted wunder the
Chairmanship of Sub-Divisional Officer (C), Kasauli and Town and Country
Planner, Solan as Member Secretary to conduct joint inspection of the site
where alleged illegal construction and encroachment have been done.

Accordingly, the Chairman of Committee i.e Sub-
Divisional Officer (C), Kasauli vide letter number SDM/KSL/Reader/2021-
2007 dated 01.09.2021 has submitted the joint inspection report as
conducted on 02.08.2021 and 23.08.2021, which is being submitted for your

kind information and further necessary action at your end please,.

Yours faithfully,
7

(Kritika Kulhari) IAS,

Deputy Commissioner,

Solan, District Solan, HP.

Phone No. 01792-220656
Endst. No. as above Date:-...........September, 2021

Copy to the Sub-Divisional Officer (C), Kasauli w.r.t. the
letter as referred above for information.
—2)

(Kritika Kulhari) IAS,
Deputy Commissioner,
Solan, District Solan, HP.
Phone No. 01792-220656
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No.SDM/KSL/Reader/2021- 200~%
Office of the Sub-Divisional Officer(c)
Kasauli, District Solan, (H.P.)

Dated, ¢} .¢ ?2@\ Kasauli September, 2021
To,

The District Magistrate,
Solan, Distt. Solan, Himachal Pradesh.

Subject: Joint inspection report in Compliance of Order dated 07-07-2021 passed
by the Hon’ble NGT in OA No. 145/2021 titled Asha Katoch V/s HPSPCB
&Ors. thereof.

Respected Madam,

This is in reference to the order dated 07-07-2021 passed by the Hon’ble NGT
in above cited matter, related to illegal construction of a seven-story building at Mauja Rado-
Paind, Dharampur, Tehsil Kasauli, Distt. Solan, H.P. by Mrs. Lovely Aggarwal, w/o Shri
Vinod Aggarwal. In this regard a five-member Joint committee constituted by the Hon’ble
NGT comprising SEIAA, HP TCP department, HPSPCB, SADA Solan and District
Magistrate Solan. Further the site was inspected by the committee constituted by District
Magistrate Solan under the Chairmanship of the undersigned on dated 02™August, 2021 and
dated 23" August, 2021 along with other stakeholders as directed by the District Magistrate
Solan vide letter No. Acctts. (LFA)OA No. 145/2021 27202 dated 24.07.2021 and No.
Acctts. (LFA)OA No. 145/2021-28830 dated 23.08.2021 (Annexure-1& 2) All the
committee members were present on the spot.

The Brief facts of the case reported by the members of Joint inspection committee:-

That Mrs. Lovely Aggarwal W/o Sh. Vinod Aggarwal is constructing a seven story
building in Khasra no. 111/2/1 measuring 0-11 bighas area and the site is located on the
village road connected to village Matla (Rado Paind), Dharampur, which bifurcates form the

4- lane road near U-turn curve, Police Station Dharmapur Tehsil Kasuali District Solan H.P.

That Naib-Tehsildar, Settlement, Circle Dharmapur Tehsil Kasauli vide letter no.
Rev/S.N.T/D-2021-302 dated Nil (Annexure-3) has submitted that the building in question
in Khasra no. 111/2/1 measuring 0-11 bighas of Smt. Lovely Aggarwal is being constructed
in her own land and in the north of said building Khasra no. 250/112/2/1 measuring 0-4
bighas there is a building of Sh. Promod Kumar S/o Rameshwar and Ashok Kumar S/o
Bhagirath in which Mrs. Asha Katoch applicant has purchased a flat on the first floor. There

exists a road of six meter width in between the buildings, one owned by the applicant and
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another one being constructed by Mrs. Lovely Aggarwal Further submitied that towards the
south area measuring 3-2 Bighas in the Khasra no. 110 There is a road where a protection
wall has been constructed and the transformer of HPSEB exists. In addition to above a case
of illegal encroachment in Khasa no. 110/1 measuring 0-2 bighas is under trial in the court of
Naib-Tehsildar. land Settlement Circle Dharampur Tehsil Kasauli against Mrs. Lovely

Aggarwal.

That the department of Forest vide office endorsement no.248/Dharmapur dated
02.08.2021 (Annexure-4) has submitted that Mrs. Lovely Aggarwal has applied for
permission to fell 5 no. pines trees in her tand which was entered in the concerned register at
page no. 44 Sr. No. 58. out of these five trees four trees have already been felled and one tree
is standing at the site during inspection. Furthermore the forest department has provided a
notification bearing no. FFE-B-A-4/99-1 Dated [5th March 2017 which envisaged that
permission is not required up to 5 trees in one financial year in case of broad leaved species
including Chil.Ban/Oak and up to 3 trees in case of conifers. Up to 10 trees with the
permission of Range Forest officer and more than 10 trees with the written permission of

DFO concerned in private land not classified as forest.(Annexure -5)

That the Town and Country Planner, Solan vide its office letter no.
HIM/ATP/KSL/NGT MATTER/Vol-V/21-203 dated 03.08.2021 ( Annexure-6) has
submitted that the Revenue Village Rado-Paind docs not fall within the jurisdiction of any
panning/Special area under the provisions of Himachal Pradesh Town and Country Planning.
As regards the judgment of Hon’ble NGT in OA No. 506/2015 order dated 05.10.2018 is
only applicable over the Kasauli Planning area whereas the Revenue village Rado-Paind is

not covered under the jurisdiction of Kasauli Planning area.

The Regional Officer. HPSPCB. Parwanbo. vide office letter PCB/RO Pwn./Misc,
Court Case/2021-590 dated €@4.08.2021 has submitted that Consent to Establish for
establishing a tourism unit for the capacity of 18 DBR and 01 no. restaurant in Village Rodo-
paind P/O Dharampur, Solan 173209, Kasauli, and Consent to Establish was issued to the
unit vide Online Consent Mechanism Monitoring  System  vide consent no.
CTE/BOTH/NEW/RO/2021/3810780 dated 13.07.2021 valid till 12.07.2022 (Annexure -7).
for the treatment and disposal of sewage the unit has proposed to provide the Septic tank of
capacity 16 KLD along with soak pit, for handling and disposal of garbage the condition was
imposed  that unit has to submit the provisions for segregation and disposal of

biodegradable& non-biodegradable waste prior to the application for Consent to Operate in



compliance with SWM Rules, 2016 and for rain water unit has submitted proposal to provide

the rain water harvesting system.

The Director-cum-member Secretary, State level Impact Assessment Authority (SEIAA),
vide letter no. File No. S&T/HP-OA No. 145/2021-1291-95 28™ August, 2021, (Annexure-
8)has submitted that on the basis of document submitted that the alleged building area falls
outside the limits of TCP area ( i.e. Kasauli Planning Area) and NOC approved drawing by
the Gram Panchayat Anji Matla shows that the built-up area is 1290.69 square meter , which
is less than 20,000 sq. meter and as per Environment Impact Assessment Notification, 2006,

subsequent amendments thereof, the environment clearance is not applicable to this project.

The Executive Enginecer, HPPWD (B&R), Kasauli vide office letter no.
PW/KAS/WA/Building/2021-22-4761-62 dated 02.08.2021 has submitted that the road
connected to village Matla (Rado Paind), Dharampur, which bifurcates form the 4- lane road
near U-turn curve, Police Station Dharampur Tehsil Kasauli District Solan H.P. has not been
constructed by this department and the link road has been constructed by the Local Panchayat

and PWD has done no work at all on this road. (Annexure-9).

The statement of Mrs. Lovely Aggarwal has been recorded in which she has stated
that she is the owner of the land at Khata /Khatuni no. 42/52 Khasra no. 111/2/1 Rakba
Taadadi 0-11 Biswa Mouza at (Rado Paind) Tehsil Kasauli District Solan H.P. and the
building is being constructed by her for which she has taken the NOC from
Panchayat,(Annexure-10) according to the map seven storeyé building is to be constructed
out of which the five storeys have been constructed but in her statement she stated that only
six storeys are being constructed by her .She further stated that the above building would be

A used for Hotel for which she has obtained the permission from Tourism Department and

W consent from Pollution control board.

The husband of complainant(Smt.Asha Katoch)Brig. D C Katoch was interacted
telephonically as he was not available at site during the course of inspection and hesubmitted
that (i) the owner of the building is not a Himachali agriculturalist (ii) the owner has
constructed unauthorized structure and have illegal encroachment (iii) A concrete mixture
installed for the construction of building and creating air and noise pollution (iv) the number
of story are more than 02 in numbers whereas in village area it is restricted to 1.5 only (v) the
building is being constructed in less than 05 meter distance from the road. Whereas in
reference to issues raised by Brig. D C Katoch, and in view of joint inspection conducted and

reply letter received from the department concerned it is observed that (i) as per reply of
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Naib-Tehsildar, Settlement, Circle Dharmapur Tehsil Kasauli, the owner of the building is
constructing the building in her own land and matter regarding encroachment on Govt land
-nas been verified at the site and it has been found that no illegal construction of building is
being undertaken on the Govt. land, however the owner has made a path /access to her land
from Govt. land bearing Khasra no. 111/2/1 for which a case under section 163 of HP land
revenue act has been initiated in the court of Naib-Tehsildar, Settlement, Circle Dharmapur
Tehsil Kasauli (ii) As per TCP report and NOC from Gram Panchayat the building is out
side the Limits of TCP area and outside the limits of Special Planning area, and hence the
question of untheorized construction does not arise, however the owner has got NOC
approved drawing from the gram panchayat (iii) The mentioned concrete mixture was not
found at the site during the course of inspection. (iv) There is no such notification regarding
construction of building in the rural area (v)The road in question is not a an HPPWD road
and same is local road constructed by the habitants. However, there is distance of about 06
meters between the house of complainant and the alleged building being constructed by Mrs.

Lovely Aggarwal.

Therefore, based on the reports provided by the members of the committee it is
concluded that Smt. Lovely Agarwal W/o Sh. Vinod Aggarwal is constructing a Seven story
building in her own land i.e. Khasa no. 111/2/1 measuring 0-11 Bighas which is out of the
planning area of TCP/Special Area. Mrs. Lovely Aggarwal has undertaken the project after
obtaining the permission for trees from forest Department, CTE from PCB, NOC from Gram
Panchayat and as total built-up area of construction site is 1290.69 Sq. meter which is less
than 2000.00 Sq. Meter hence Environment Clearance not applicable and obtained
provisional registration as a tourism unit for the capacity 18 DBR vide no. DTO-SLN-12-
202/20-2485 dated 17.02.2021(Annexure-11).
copy of the approved map is also attached ( Annexure-12)

Copy of NOC from Gram Panchayat Anji Matlaattached. (Annexure-13)
“Copy of Attendance sheets attached .( Annexure 14 &15)

The detailed report is therefore submitted for further necessary action please.

Yours sincerely,
Sub Divisional Officer (Civil)
Sub Division Kasauli Distt. Solan (H.P.)
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No. Acctts. (LFA OA No. 145/2021 Q#sz
' OFFICE OF THE DEPUTY CQMMISSIONER DISTRICT SOLAN, H.P.

e

it

Date- Qy/p7 PR
OFFICE ORDER / /
WHEREAS an original dpphcatlon no. 145/ 2021 has been filed before the

Hon’ble NGT regardmg constructlon of a seven story high rise buﬂdmg at Mauja Rodo

l' Paind, Dharampur Tehsil Kasauh by Nhs Lovexy Aggarwal w/o Sh. Vinod Aggarwal on
- the Govt. land and the fifth floor of the buﬂdmg is close to the electric transformer.

AND”WHERE}AS.the said case is listed on 21.10.2021 and it has been

requested to take remedial action in accdrdanc_e with law and file affidavit before the

Hon’ble NGT within one week.

Therefore, in view of the above, a Committee under the Chairmanship of
Sub-Divisional Ofﬁcer (Civil), vKasauli,_ Distvrict' vS'olan and Town & Country Planner
-Solan as Member Secretary, is hereby constituted including the following members to-
inspect the site where illegal construction has been raised and illegal cutting of trees
has also been done and submit detailed report to the undersigned within 7 days, so‘ -

that further action could be taken accordingly.

1. | The Sub-Divisional Officer (Civil}, Kasauli. | Chairman

2. Representative of Superintendent of Police, Solan. Member

3. . | The Divisional Forest Offiver, Solan. ‘ ‘Member

4. | The Regional Officer, HPSPCE Parwanoo. , Member

5. | The Tehsildar, Kasauli. . Member

6 The Executive Engineer, HPPWD, Kasauli. Member

7 | The Assistant Town and Country Planner, Kasauli. | Member

8. | The Town & Country Planner, Solan. ’ .| Member Secretary

If any orders passed by the Hon’b1e NGT. are- v1olated the committee shall be

* held respons1b]e .
¥

(Kritika Kulhari) IAS,
District Magistrate,
' , , Solan, Distt. Solan, HP.
- Endst. No. as above : ' ‘ Date:-.gs:@&luly, 2021
Copy to the following for strict compliance please:-
1. The Superintendent of Police, Solan is requested to depute his representative with
: he SDM, Kasauli for smooth completion of this task. ¢
\/“he Sub-Divisional Officer, Kasauli, District Solan for 1mmed1ate compliance.
The Divisional Forest Officer, Solan for necessary action.
The Regional Officer, HPSPCB Parwano for necessary action.
The Tehsildar, Kasauli, for nécessary action.
The Executive Engineer, HPPWD, Kasauli, for necessary action.
The Town and Country Plannh;z Solan for necessary action.
The Assistant Town and Country Planner, Kasauli for necessaggf action,

DistrﬁfMagistrate,

Solan, Digtt. Solan, HP.
Phone N0’ 01792-220656

@N@@é@;



No. Acctts. (LFA) OA No. 14572021~ Q8880
OFFICE OF THE DEPUTY COMMISSIONER, DISTRICT SOLAN, H.P.

M@M.l

Date- 23.8- 209

Corrigendum

WHEREAS an order was issued by the undérsigned
vide no Acctts. (LFA) OA No.145/2021-27202 ‘dated 24.07.2021 by
constituting a committee under the Chairmanship of Sub-Divisional Officer
(C), Kasauli and the Town and Country Planner, Solan as Member Secretary,
for conducting site inspection of the area where illegal construction has been
raised by Mrs. Lovely Aggarwal at Mauja Rado Paind, Dharampur, Tehsil
Kasauli, District Solan, HP.

AND WHEREAS as per the direction of Hon’ble NGT
vide order dated 07.07.2021, a member of State Level Environment Impact
Assessment Authority (SEIAA), Department of Environment, Science &
Technology, HP, Shimla was also to be included as member of the
Commiittee so constituted for this purpose.

NOW THEREFORE, by virtue of this corrigendum, Dr.

Manum Sharma, Environment Monitoring & Evaluation Officer, Department '

of Environment, Science & Technology, HP, Shimla as nominated

representative of SEIAA, is hereby included as member of the committee.
/-

(Kritika Kulhari) IAS,
District Magistrate,
Solan, Distt. Solan, HP.
Phone No. 01792-22065

Endst. No. as aboveg. 28830 Date:-. 23°7Aungust, 2021

Copy to the following for information and strict compliance please:-

The Superintendent of Police, Solan, District Solan.

The Sub-Divisional Officer (C), Kasauli, District Solan.

The Divisional Forest Officer, Solar;, District Solan.

The Regional Officer, HP State Pollution Control Board, Parwanoo .

The Tehsildar, Kasauli, District Solan. .

The Executive Engineer, HPPWD, Kasauli, District Solan.

The Town and Country Planner, Solan, District Solan.

The Assistant Town and Country Planner, Kasauli, Distt. Solan,

Dr, Manum Sharma, Environment Monitoring & Evaluation Officer,

Department of Environment, Science & Technology, HP, Shimla.

) / ‘
(Kx@a Kulhari) IAS,

District Magistrate,
Solan, Distt. Solan, HP.
Phone No. 01792-2206562.
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Annexure-6
-15-
TOWN AND COUNTRY PLANNING DEPARTMENT
HIMACHAL PRADESH
No. HIM/ATP/KSL/NGT MATTER/Vol-V/21- 0% Dated: 073:0% 202}
To
e Sub-Divisional Officer (Civil),
Kasauli, Distt. Solan, H.P.
Subject: 0.A. No. 145/2021 before the Hon’ble National Green Tribunal, New Delhi.

Reference:  Your office order No. KSL/SDM/Reader/2021-1434-43 Dated 30 July, 2021.

Sir,
“Jai Hind”

This is with reference to your office orders under reference on the subject as
cited to above. In this regard, it is submitted that the building/site in question was inspected
on 02/08/2021 by the committee constituted by the worthy Deputy Commissioner, District
Solan vide office order No. Acctts. (LFA)OA No. 145/2021-27202 Dated 24/07/2021 under
the chairmanship of your good-self including Town and Country Planner, Solan as the
Member Secretary and Assistant Town Planner, Kasauli as one of the members of the
committee. It was observed during the site inspection that the building in question is
currently a five-storeyed frame structure being constructed over land comprising Revenue
Village Rado-Paind, Hadbast No. 767, Tehsil Kasauli, DiIstt. Solan (H.P.). As apprised by the
representative of HPPCB, the said building is being constructed for tourism use and consent
to establish is also issued in favour of Smt. Lovely Aggarwal. It is pertinent to mention here
that Revenue Village Rado-Paind does not fall within the jurisdiction of any Planning/Special
Area under the provisions of Himachal Pradesh Town and Country Planning Act, 1977, at
present. Therefore, the provisions of Act ibid are not applicable over the said land for
Tourism purpose.

As regards the judgment of Hon’ble National Green Tribunal, New Delhi
dated 05/10/2018 in O.A. No. 506/2015 is only applicable over the Kasauli Planning. Area
whereas, the Revenue Village Rado-Paind is not covered under the jurisdiction of Kasauli
Planning Area. However, notification of the Govt. of Himachal Pradesh vide No. TCP-F(4)-
4/2006 Dated 15/01/2007 containing the list of revenue villages wherein provisions of the
Himachal Pradesh Town and Country Planning Act, 1977 (Act No. 12 of 1977) are enforced in
the Kasauli Planning Area is enclosed as Annexure-A.

Submitted for kind information and further necessary action please.

Encl: As above

Yours’ faithfully,
A J
VRA

I

0

Assistant thn Planner, Town and l:pggthla’ﬁﬁér,
sub-Divisional Town Planning Office, Divisienal Town Planning Office,

Kasauli, Disjt. Solan (H.P.) Solan, %tt. Solan (H.P.)
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c 59, village
following the outer boundary of village: Natbcg Hadbast No. 87!9,,;7, .
Tipra Hadbast No. 86/952 and upto meeting pomi: of ‘outer boundary of J.\ﬂba'Uh
Cantt. Then followmgouterboundm'yofkasalﬂt Cantt. Hadbast No. 395, village
Dochi. Hadbast No. 102, village Nadoh Hadbast No. 103, village Gosan Hadbast

- No. 101, village Garkhal Hadbast No. 713, village Sanawar ‘Hadbast No. 396,

village Mangoti Hadbast No. 105, village Sanwara Hadbast No. 106, village

,MandoMa&andaHadbastNo lO‘landuptothcouter boundary of village

Kumharda rIadbast No. 766

Total revenue vﬂagw whcrem ‘provisions of thc Hunachal Pradesh Town and

Country Planmng Act, 1977 (ActNo 12 of 1977) are enforced shall now be as follows -

- No.

NamﬂfkevenuévﬂlaL .:.;HadbastNo > -Rmarks{i .

Thare Ka ’Ihaknrdm U FF65

Rumharda - . . 1766 =

ShilliKalan - . 1758

ShiliKhud -~ 4750

Sanawar Village = 1396

§
|
SUERRSchoo) L EE T e e —11 |
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“Chabal 7 N5
Khadoli - Y

.,
Q

| Hinchudes Khol (Rheely |

' ! Banjam

Shatyana

i Deori - .

NETY NS RS O
RN Y S

RasauliGaon . 199 -

| Bt includes Kumari, Panva

Brewexy Panwa, I\alwa "
Kashivilla, Khacher |

Rt N v

| Aftawa, Patta,

\.\ . T

L R

oﬁmgGaﬂchaL

- )
W

AT RTINS e = A S Tt L . ' """ -ma
) ‘,,f,. A

'*ﬁ

L¥

’ ,'ﬂStamng from the exxstmg boundary. of Parwanoo Planmng Area and then


abc
Text Box
-17-



et
Brfedo 4

; Motiz\.uuaj ._-w-hf::_____;

‘ chg‘” Bharm?

SRE |

SR VRN U DU

|
1
i
|
i



abc
Text Box
-18-



A ETR

"‘d.Nonﬁcat:on No TCP—
<l -se'(3) of Artlcle 348

{ A&thontatwe Fa SR e T
ghsh text of an Snsitia
t‘f4)‘4!’2006 Dated / S !Jr \M}a:requ _

-

No. ;5“ ol 2 od7

i—ﬂmac_hal Prades .

: ct‘; No 12 of 1977) wdﬁ
Notification No.T¢ i Y

fed ,,*-‘;01 7—.3 Bt } :

Iandilse. map of the mcfuded ateas of the )san

Plamnmg areaﬁas ‘ ef Sub—Section ( 1) of Sect10n—1 5 of the\é.g

ibid. o P A axd . | S
| And whcreas the Govemor of Hnnachal Praﬂesh is satlsfied that in the |
? Arca, thc ch:mge of landuse or any building

c:«esmd mcluded areas: of the. P'
0 «eranon therem is hLely to cause m_]unous dlstutbancc of the surface o1 any land or soil,
conmders,d dcmmental to the preservatlon of the soxl, preventlon of land shps GY
protectton agamst e,rosren, or 1s hkelv to: make it d:ﬂicult to' nlan and dcvelop the areas in

,cctxon«-IS A of the Hnnachal Pradcs h Fe wn &celmtrv Planmng Act, 1977 ( Act No.12

of 1977), the Govenidr‘“ }ﬁrmehall’tadesh, is pleaSed to freeze the emstmg landus:: of
e mcluded area m the Kasauh Phnnmg Area ﬁ‘em the datc of pubhcatmn of this
r;Lﬁcatwn m Iﬁmachal Pradesh Rajpatra for a pcriod of three‘years

#* i -

By order

Prmc1pa1 Secrctarv (TCP) tothe
Gov°mmcm of Iﬁma..hal Prad\,sh

~—
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| : | ~2""" A
mds Na TCP-F(ethoos S Dated SlnmlaJ o AX-ele200F

Copy forwarded to ﬂle fonowmgh for mfm»maﬁon plwse

3 ‘Ihe'cmefsecretmymme'; vernment of Hirachal Pradésh:
j, TheF C.cum- Sccff' tar (chenuc) tothe G-ovt o:EHP | :
- Th ional . Comii ‘ ‘Deputy Comtmssmncm

b fi. nént, FLP. Shimla-9

- with 10's spare coples | e o
5 Thc Director, Urban Development, H P, Shlmla—2 S
. 6. -The Cozmmssmncr Mumnicipal’ Comoranqn, H. P Slmnla- |
S~ The CR, 0. cum-Secretary, HIMUDA, Shimla-17 1002. : '
“B 'i‘he C ' Hcr, Pnntmg and Stanoncry, ‘H.P. Shn-nla 5 for pubhcatlon

10. T‘heD T. R. cum-Under Secretary (uw) ,vH'PV ‘Secretamt, Sh1mla "
(,M):f‘ ~

thlder Secretazy | (ECP) to the .
Govt of mg%hd Pfadcsh

-

T
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H.P. STATE POLLUTION CONTROL BOARD
SCF- 6, 7, 8, Sec-4, Parwanoo, Distt. Solan (H.P.) 173220
Telefax- 01792-234081, Website: http://hppcb.nic.in/

F.No. PCB/ RO Pwn/ Misc. Court Case/ 2021- 5% Datedody. 0°F 2.02)

To

\IHE Sub-Divisional Officer (C),
- Kasauli, Distt. Solan.

Subject: ‘Compliance of Order dated 07-07-2021 passed by the Hon’ble NGT in OA

Sir,

No. 145/2021 titled Asha Katoch V/s HPSPCB & Ors.

This is in reference to the order dated 07-07-2021 passed by the Hon’ble NGT in

above cited matter, related to illegal construction of seven story building at mauja Rado Paind,
Dharampur, Tehsil-Kasauli, Distt. Solan, H.P. by Mrs. Lovely Aggarwal, W/o Shri Vinod
Aggarwal. In this regards a five-member Joint committee constituted by the Hon’ble NGT
comprising SEIAA, HP TCP Department, HPSPCB, SADA Solan and District Magistrate Solan.
Further the site was inspected under the Chairman-cum-SDM Kasauli on dated 2" August, 2021
along with other stack holders as directed by the District Magistrate Solan vide letter No. Acctts.
(LFA) OA No. 145/2021- 27202 dated 24.07.2021. The status of the construction site with
reference to the compliance of provisions of Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981 is as below:

1.

The unit has applied for the Consent to Establish for establishing a tourism unit for the
capacity of 18 DBR and 01 no. restaurant in Village- Radopaind, P/O Dharampur, Solan-
173209, Kasauli, and Consent to Establish was issued to the unit vide Online Consent
Mechanism Monitoring System vide consent no. CTE/BOTH/NEW/R0/2021/3810780
dated 13.07.2021 valid till 12.07.2022 (copy enclosed).

For the treatment and disposal of sewage the unit has proposed to provide the Septic
Tank of capacity 16 KLD along with soak pit, for handling and disposal of garbage the
condition was imposed that unit has to submit the provisions for segregation and disposal
of bio-degradable and non-biodegradable waste prior to the application for Consent to
Operate in compliance with SWM Rules, 2016 and for rain water unit has submitted
proposal to provide the rain water harvesting system. The built-up area as per submitted
proposal drawing is as 1290.67 sq. meters which is less than 20,000 sq. meter and hence
the project for the construction activity was processed without Environment Clearance.

This is submitted for favor of kind information please,

- Yours faxthfuliy,

AEE, HPSPCBJ R.0. Parwanoo
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Drate: 13/07/20621

Industry Registration 10

Application No : 3810780

v,

To,
Serene woods
Village rodopaind ps diarampur
Dh,r*'ampm‘
Sulan parwanno
175269

Subject:

P

Consent o Establish uls 2526 of Wa"tcr

Preventicn & Control of Paiiutmn) Act, 1974 and u/s 21 of Air

{Prevention & Control of Pollution) Act, 1981

: "Ponuhou; AG, 1974 and ufs 21 of Air (Prev

th Icf»renue to your ap:ohcatmn for obtalmng '"Consent 1o Estabiish' u/s 25/26 of Water (Prevention & Control of

ention & Couircl of Pollution) Act, 1981, you are hereby, authorized to

Dstablish an mdusﬁ ial unit subject 1o ‘the Terms and Conditions as mentioned in this Consent letter.

1 JParticulars s of Co mmt to Katablish lmdcx Walter A ct, 1974 and Air Act, 1981 granted fo the industry

CTE/BOTH/NEW/RO/2021/3810780

Ceriificate Type s

Date c-f iss 13/G7/2021
Date of expiry v {2/07/20:
NE ?"

Previous CTE No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant

Lovely Aggrawal , (Froperitor)

Address of Indusirial premises

Serene woods,
Village rodopaind po dharampur,
Dharampur ,Solan parwanoo-173209

Capital Lnvestment of the Industry

102.0 lakhs

Green

Category of Industry E
Type of Industry

3052-Hotels (up to 20 rooms and without
boilers) having waste water generation less
than 10 KLD and no Hazardous waste

| generation
Seale of the Industry Small
Office District Solan parwanco

Capacity

18 DBRs Numbei/Year, Restaurant- 01 of
seating capacity approx. 20 persons

Products (Name with quantity per day)

“This is computer generated document from OCMMS by HPSPCE ™

Serene woads, Village m'fopamd pe-dharampur Dharampur Solan parwanoo, 173209
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ime of Products | Unit Quantity JIntermediate Principal Use
‘ Product
Totel (18 DBRs) Number/Year 18 Nil Lodgihg Purpose
Restaurant (20 Number/Year 01 Nil Serving Food
eated) E : . ' R
Details of the Effluent Treatment Plant
| Type of Effluent Capacity(KLD) Quantity(KLD)
Septic Tank 16 1. '
Mode of Disposal
Description Quantity(in KIL.D) Method of Treatment Method of Disposal
Domestic 6.4 | Soak Pit/_Septic Tank Other : B
Quantity of fuel required (in TPD) aﬁd capzacity of boilers/ Furﬁace/"[henho heater etc.
Type No.of Capaéify Type of * Type of Fuel Fuel
Boiler/'Heater/ Boiler/'Heaters ’ consumption
Evaporator/In /Evaporators/I rate in
cinerator/DG ncinerator/DG I MT/hour or
Set/Other Sets/Others KL/hour or
' M3 /hour
DG Sets |1 62.5 KVA Diesel diesel oil 10 Itr/hour
, Generator
Type of Air Pollution Control Devices installed
Equipmenty Type Equipment Name | Date/proposed Efficiency(%redu | Final
o date of installation | ction), concentration of
' pollution being
emitted
Accoustic DG Sets Sat Jan 15. 85% Within the
Enclosure ' : 00:02:00 IST 2022 prescribed’
+Exhaust Muffler x ‘ standards
bigiitally signed by
Pradeep Moudgil |
Date: 2021.07.13
» . 11:13:40 +05'30"
: Er. Pradeep Moudgil
Astt. Env. Engineer
For & on behalf of
( H. P. State Pollution Control Board)
Endst. No.: ) .
“This is computer generated document from OCMMS by HPSPCB "
Serene woods, Village rodopaind po dharampur Dharampur Solan parwanoo,173209 .
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TiERMS AND CONDITIONS

SPECIFIC CONDITIONS

This Consent to Establish is only for the purpose and under the provision of ,Watér Act; 1974 and

Air Act, 1981 as the case may be, and will not construed as substitute for mandatory clearances
required for the project under any other law/régulation/direction/order and the applicant shall
obtain any such mandatory clearance before taking any steps to establish industry/ industrial plant,
operation or process or any treatment and disposal system or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor
relieve the applicant from any responsibilities, liabilities or penalties to which the applicant is or
may be subjected to under this or any other Act.. : v

The unit shall apply for further extension in the validity of the Consent to Establish, at least two,
months before the expiry of this ‘Consent to Establish’, if applicable. : e
or L

The unit shall obtain prior Consent to Operate from the State Board, before starting operational

activity and gets its completion plan approved by the Competent Authority (As applicable).

i) - The unit shall made provisions for the compliance of Waste Management Rules i.e.
- Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016/ Plastic Waste Management Rules, 2016/ E-Waste (Management) Rules,-
2016/Construction & Demolition Waste Management Rules, 2016 and Manufacture,
Storage & Import of Hazardous Chemical Rules, 1989 and provisions made thereunder,
as amended from time to time, without any adverse effect on the environment, in any
manner (As Applicable) ‘ :

ii) The unit shall made provisions for the compliance Solid Wasté‘Managerﬁeﬁt Rules,
2016 and provisions made thereunder and unit shall also not practice burning activity of
solid waste/waste generated from fuel within/outside premises, to avoid public
nuisance.

This ‘Consent to Establish’ is for:-

The emissions from all sources conforming to the norms as prescribed in- Sch"edulci of
Environment (Protection) Rules, 1986 as amended from time to time. -~ ..~

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Siéndar,_ds, for .. .

" noise as specified in Schedule-III of Environment (Protection) Rules, 1986 and Noise
Pollution (Regulation and Control) Rules, 2000, as amended from time to time.:

The effluent (Domestic/lnduétrial) shall conform to the limits asﬁi)rescribed in Schedule-1 or

.Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time, , : v N ~ ;

Séwage and sullage generated from the unit to be disposed-off in a properlyf‘dcsig'r_l‘édf septic - -

tank system/Sewage Treatment Plant/ Public Sewer System (as applicable)..

flow meter. The unit shall maintain the logbook/ record with respect to operation of pollution

“control devices (As applicable). The achievement of the adequacy and efficiency of the effluent
treatment plant/pollution control devices/re-circulation system installed shall be the.entire

responsibility of the unit. -

1974.

-upstream of final outlet (s) out of the premises of the industry.for measurement of flow and
for taking samples. ‘ : : PR s

The unit shall install flow meter and maintain the record regarding the daily water
consumption.

“This is computer generated document from OCMMS by HPSPCB”

The unit shall provide terminal manhole(s) at the end of each collection system and a manhole

" The unit shall install adequate pollution control devices and provide the separate energy meter and..

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT,

Serene woods, Village rodopaind po dharampur ;Dharampur ,Solan parwanoo, 173209
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i)
e) |

25—

The pollution control devices shall be interlocked with the manuiacturmg process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be changed
without the prior written permission of thie Board. Unit shall not use any unauthorized out-
let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resuhmg from treatment or
control of waste waters shall be disposed-off in scientific manner.

The unit shall submit a detailed plan showmo therem ‘the dlsmbutlon system for conveying
, wastewaters

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981.

The unit shall provide canopy and stack of adequa e hexght of the D.G sets 50 as to control the

" noise & air pollution in-order to comply with the provision of notification No GSR-371 E

dated 17-5-2002 or direction as issued by MOEF from time to time, under Environment
(Protectlon) Act, 1986.

‘The unit shall ensure disposal of boﬂer ash/fuel ash through authorized person or within -

premises in a scientific manner (as the. case may be) and shall maintain proper record for the
same, if apphcable

The unit shall provide proper and adequate air pollutlon control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportatlon and
processing of raw material & ploduct of the industry, as applicable.

The unit shall provide p01t -holes, ‘platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chlmney, flue or duct or any other
outlets as per the specifications.

Specifications of the port-holes shall be as under:-

‘The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2
times upstream from the flow disturbance. For a rectangular cross section the equivalent

diameter (De) shall be calculated from the following equation to determine upstream,
downstream distance:-

De=2LW/(L+W)
Where L= length in mts. W= Width in mts.
The sampling port shall be 7 to 10 cm in diameter

The unit shall submlt a detaﬂed plan showmg therein, the dlstrlbutlon system for conveying’

wastewaters

- (i) Stack height for boiler plants '

S.‘NO. Boiler with Steam Generatmg Stack heights
: Capacity ‘
1. Less than 2 ton/hr. 9 meters or 2.5 times the height of nelghborlng
‘ L building which ever is more
More than 2 ton/hr. to S ton/hr. |12 meters

More than 5 ton/hr. to .1 0 toh/hr‘ 15 meters

More than 10 ton/hr. lol5 vtoyn'/hl‘f 18 meters

“This is campule? generated document from QCMMS by HPSPCB”

Serene woods, Village rodopaind po dharampur, D/rarampur Solan parwanoo, 173209
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1.
12.

13
14.

15.

16.

| ~26~
More than 15 ton/hr to 20 ton/hr |21 metefs

More than 20 ton/hr. to 25124 meters
ton/hr.

More than 25 ton/hr to 30127 meters
ton/hr :

More than 30 ton/hr - jO meters or using the formula
: =14 Qg0.30r
H 74 (Qp)0.24
Where Qg = Quantity of SOZ in Kg/hr.
1Qp= Quantxty of pamculate matter in Ton/day.

Note : Minimum Stack hexght in all cases shall be 9. 0 mtr oras calculated from relevant
formula whichever is more.

e

(ii) For industrial farnaces and kilns, the criteria for seiect}on of stack hexght would be based
on fuel used for the cor respondmg steam Oeneratlon

(m) Stack height for diesel genﬂratmg sets:.

Capacity of diesel generatmg set o Heigh% of the Stack
0-50 KVA Hemht of the buﬂdmg +1.5mt

50-100 KVA , - -do- v +20mt
100-150 KVA o -do- . - ~+2.5mt
150-200 KVA , ~do- : - +3.0mt
200-250 KVA -do- ' + 3.5 mt.
250-300 KVA -do- ‘ +3.5mt.

For higher KVA rating stack height I (m meter) shall be worked out accordmg to the
formula: A

H=h+02(KVA)0.S
where h= height of the building in meters where the generator set is installed.

The unit shall submit on-site and off-site emergency plan approved by the Chief Inspector of
Factories, Himachal Pradesh (If applicable)

The unit shall provide real time online monitoring equipment’s and provisions for the un-
interrupted transfer of data as per guidelines of CPCB (if applicable)

The unit shall provide adequate arrangemerits for fighting the accidental leakages/ discharge of -

any air pollutant/gas/liquids.from the vessels, mechanical equlpment s etc. which are likely to
cause environmental pollution.

The unit shall plant minimum three layer of trees so far possible as per plantatioh guide (may be

download from the website http://hppcb.nic.in/plantationguide.pdf) all along the boundary of the
industrial premises and check air/water/noise pollution at source.

-.Any guidelines issued by the Central Government/State Government/MoEF/CPCB/ SPCB/any

other authority concerned, shall be bmomg

This ‘Consent to Establish’ is subject to orders on any litigation pending in any Court of Law. Any
direction/order issued by any court shall be binding (if any)

The Board reserves the right to revoke the ‘Consent to Establish’ granted to the mdustry at any
time, in case the mdustry is found violating the provisions of Water (Prevention & Control of

POUUUOI’I) Act 1974 and Air (Prevention & Control of Pollution) Act 1981 as amended from time
to time.

The unit shall comply with Jany other conditions laid down or directions issued in due course by

_ the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and

Air (Prevention & Control of Pollution) Act, 1981.:
OTHER CONDITIONS

“This-is computer generated document from OCMMS by HPSPCB”
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10.
11

12.

=5~
The unit shall comply Wlth the conditions nnpu%d by the MoEF/State Level Environment Impact

Assessment Authority/ District Level Environment Impact Assessment Authority in the

environmental clearance granted to it as re qulred under EIA notlflcatlon dated 14-9-06, if
applicable. :

The issuance of this consent does not convey any property right in elther real or personal property,
or any exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central, State or Local Laws or Regulations. ‘

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the prov1swns of guldehnes notified by the MoEF vide -
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide Notlﬁcatlon

No. STE-E(5)-6/2013, dated-07-03- 2014 (If Applicable). -

Hydroelectric Projects shall install Online Real Time Momtoring System for the measurement of
15% of minimum discharge in lean season as per orders of Court/Government. The unit shall also
ensure provisions for the regular and uninterrupted transfer of data from the real time online
monitoring system for 15% of minimum discharge of flow to SPCB, failing which unit shall be
liable for action on account of violation of the d‘rgcnons issued by Court/Government/SPCB in
this regard (If Applicable). 4

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department of
Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in v1cm1ty of the area.

The unit shall ensure that there will not be s1gmﬁcant visible dust emissions beyond the property
line.

The unit shall obtain and submit Insurance cover as required under the Public Liability Insurance
Act, 1991.

The unit shall put display Board mdlcatmg environmental data in the prescribed format at the
main entrance gate. .

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment so as
to satisty the Board regarding regular and proper operation of pollution control equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

1.This CTE in only for the purpose of estabhshmg the unit for the prolect of 18 DBRs
Number/Year, Restaurant- 01 of seating capacity approx. 20 persons.

2.This CTE is subject to orders on any litigation pending in any Court of Law.

3.The proponent shall not operate the unit before the grant of prlor Consent to Operate (CTO)

- from the HPSPCB.

4.The unit shall comply with the discharge standard as per the prov1sxon under EPA 1986 or as
amended time to time.

- 5.The unit shall submit the land cost at the time of CTO or RCTE application and will also submit

the balance consent fee if applicable.

6.The unit shall solely responsible for hanahng and disposal of Construction & demolition waste
and Solid waste in compliance to C&D rules, 2016 and SWM, rules,
2016 amended time to time, respectively.

7.The unit shall take care of treatment, handling and discharge of 1ndustr1al effluent and domestic
sewage.

8.The unit shall apply for further renewal for CTE /CTO before the expiry of this consent.

“This is computer generaréd document from OCMMS by HPSPCB”
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Digitally signed by
Pradeep Moudgi
Date: 2021.07.13
. 11:14:08 40530
Er. Pradeep Moudgil
Astt. Env. Engineer
For & on behalf of

( H. P. State Pollution Control Board)

“This is computer generated document from OCMMS by HPSPCI" »
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State Level Environment Impact Assessment Authority
Himachal Pradesh V

Ministry of Environment Forest & Climate Change, Governmer:: of india,
at Department of Environment Science & Technology,

S Paryavaran Bhawan, Near US Club, Shimia-1
Ph: 0177-2656559. 2659608 Fax: 2659609
File No. S& T/HP-OA No. 145/2021- p29}— asn Dated:
From:
Director,

Department of Environment, Science & Technology,
Government of H.P.

To
The Deputy Commissioner,
Solan, Himachal Pradesh.
. <
Dated: Shimla-1. the 28 AU/ 2021
Subject: Compliance of order dated 07.07.2021 passed by Hon'ble National green Tribunal in
OA No. 145/2021 titled as Asha Katoch V/s HP PCB & Ors.-reg.
Sir, )

Please refer to your letter no. Acctts. (LFA) OA No. 145/202-28830 dated 23.08.2021, on the
subject cited above, vide which it has been informed that a committee has been constituted including the
representative of HP State level Environment Impact Assessment Authority (HP SEIAA), Shimla under the
chairmanshipvof Sub-Divisional (C), Kasauli and Town and Country Planner, Solan as Member Secretary for
conducting site inspection of the area where illegal construction has been raised by Mrs. Lovely Aggarwal at
Mauza Rado Paind, Dharampur, Tehsil-Kasuli, District-Solan, H.P.

, In this regard, it is to inform you that during the site inspection on 23.08.2021 along with the
sub-committee members it was observed that on the basis of documents submitted by the Town Planning
Office-Kasauli, the area is falling outside the TCP limits i.e. Kasauli Planning Area and NOC/approved
drawing by Gram Panchayat Anji Matla shows that the total area is 1290.69 square meter, which is less that
20,000 square meter and as per Environment Impact Assessment Notification, 2006, subsequent amendments
thereof, the Environment Clearance is not applicable to t.his project. Therefore, the necessary permissions are ‘
to be granted by the local authorities and as such no comments can be offered from HP State level
Environment Impact Assessment Authority (HP SEIAA).

This is for kind information and taking further necessary action in the matter please.
Thanking you, »

Sincerely yours,

(Sudesh Kumar Mokhta, i%g) o

Dircctor-cum-Member‘gecretary,
State Level Environment Impact Assessment Authority, /.~
. Himachal Pradesh, Shimla-171 001
Endst. no. As above; dated the Shimla-1, o ,2021
Copy to.
1. The Member Secretary, H.P. State Pollution Centrol Board, Him Parivesh, Phase-I11, New Shimla-
171009, for kind information & necessary action please.
2. T'he Director, Deptt. of Town & Country Planning, Govt. of Himachal Pradesh. for information
please.
3. The Sub-Divisional Officer, (C), Kasauli, District-Solan, H.P., for information please.
4. The Regional Officer, HP SPCB, Parwanoo, District-Solan, HP, for information please.

(Sudesh Kumar Mokhta;TAS)
Director-cum-Member Secretary,

State Level Environment Impact Assessment Authority,
Himachal Pradesh, Shimla-171 00§
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HIMACHAL PRADESH |

PUBLIC WORKS DEPARTMENT
No. PW/KAS/WA/Building/2021-22- 154 |- Dated: Q.:%
To - |

/lx Sub-Divisicnal Mag'strate
Civil) Kasauli

Subject- lllegal construction and illegal cutting of trees

Reference: - Deputy Commissioner Solan office letter No. Accits. (LFA)
v OA No. 145/2021-27202 dated:- 24/07/2021

(Joint inspeoﬁon foliowed 'by your telephonic message thereof)

Piease refer to the letter no as mentioned above.
In this reference it is submitted that the road connected to village Matla
(Rado Paind) which bifurcates from the 4- lane road near U-turn curve,
pclice station Dharampur has not been constructed by this department.
This road link has been constructed by the Locél Panchayat and PWD has
done no work at all on this road.

This is for your kind information please.

Division (B&R)
D Kasauli/ '

Copy forwarded to Assistant Engineer Kasauli Sub-Division HPPWD

Kasauli for information. /

Executive Engineer
Kasauli Division (B&R)
HPPWD Kasauli &
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ﬁ\*ﬂ&ﬁ/@ @-—-»“

.~g£,. e
FORM -
gt 1. Nameofthe A licant/ P omdte? ?"‘a
s pp ‘ R N2
L Swt Zovesy %%’i‘wﬁt T Py
2. Name of Tounsm Unit. 7
L N SeRen £ _I«JOQ Z)s AT
3. Address for communication. . v
ﬁ C/O'* GLAR & EAECTRONICS L VILL= SUKHI_ To MR
f Po/)HMQMf?u&, Di;&"f’T Suz/m/ HP - 173209
Mj -7 e PO LGS k : ‘
-3 :“/’1! ’ .
, v 7 el — | o T 19

A - Telephone No.

G T A T 18‘];’4 : 9,_{3..1:1,_»5

4. Type of Unit:

Hotel-1, Restaurant -2, Resort-3, Amuapment Park-ts Ropeway-5, Cethers-
-6

HoT €/

g, Location:
Placef Town:

Viti— Ropo PAIND ?,o_'DH&RMf?w’{

Tehsil /] Taluka

KRSAUL |

Distr’ic_t:

SoLan

State:

.34;’3 | ‘ ‘ |

- 6. Type of Organization:

Proprietary-1, Partnersh:p~2 Pvt. Company-3 Pubhc Ltd. Company-4
Conoperatwe«ﬁ Other-s

PROP RIETARY

7. Cost of the Project ( estimated) .
» a. Own Share 10012 locd

b. Loar? 32 does
Facilities propose to be provided:
Nos. of rooms:  Single Double Suite ~  Coftage.
Restaurant: 1" '
Health Club: C o
Bar: _'
Garden/ Terrace Garden: R .
Conference Hall: e TR
Amusement Park: By ‘
Sopping Complex:

TQ@mo R0 TR ®




Centrally Heated Air conditionsd ‘ 8 g v
. Swimming Pool R ' B
. Parking ’ e o o 4

Cther facilities ’

[
Fali Y

9, Pmposed investment in Fixad assatszl‘ :

) Land = R Lo
W) 5@**‘43“9{ U 666y lostd,
| i) Otnerfixed assats, 15 5% ocs
¥ 10.Proposed Employment: 998 Loes

i) Managerial & ethgrs‘ iz Pw): o
i) Supefvisory and Works :

11.Date of commencement of operation ( esumated)
ol ,’ c:v! !m»«»—lﬁ—

| ted: OS5 o > -

- Dated é:ful[}g}e@ lovesyy frgnusy
Signature of Applicant
{Authorized Personyj

St LovVelY AGEARWAL
Name of Proprietor/Partner/Managing Director.

FOR OFFICE USE ONLY
Application No__ ax L s Léi 48

Place.

District. %ﬁ(ﬁ’%
APPLICATION ACCEPTANCE OF THE PROJECT

The application is accepted for provisional regtstratlon as a tourism- umt
- for setting up Project/providing facximes as envisaged in the apphcat;on form..

o e g e o 1hgs-

Provisional Registration No._S'2~< M= 1> -\'101[ - 18

Date of Issue: |- 02~ 20 .24
SIGNATURE:

‘m} Af) ’i’? %.I::%&g‘:%”"‘ y .
WANE & pEsichaTION OF REGISTERING




, - =34~
Centrally Heated Alr conditioned
Swimming Pool

. Parking ’

Other facliities:

. Proposed !nvestmeni in Fixed assezs

-0y Land S heed

i) Buitding o L 686 ek

lii) ~Other fixed assets. -'_.f:i f{ wf&"f-«d
10.Proposed Employment: - V918 foew

i} Managerial & others (8 pw} e
i) Supervisory and Works

11.Date of commencement of operation { est:mated)

ol ol |zora
1

Dated: _¢ L‘)!HI]:—DMD lovessy fog Ly
Signature of Applicant
{Authorized Person)

St LovYelY AGAR WAL
Name of Proprietor/Partner/Managing Director.

FOR OFFICE USE ONLY
& a2

Place. uég ™
District. %“?(Q%

APPL!CAT!ON ACCEPTANCE OF THE PROJECT

Application No

' Thg application is accepted for provisional regisfratian as a tourism.unit
for setting up Project/providing facilities as envisaged in the'application form.

, | O S o .
Provisional Registration No. BT~ gM— 1D \Q”Ot"‘/g” ~ 2485
Date of Issue: }““-’iw ©2~ 2w 24

SIGNATURE:

: oAl -
e m&%! ,

\ME &swslcsmrmm oF REGESTERING

¥ ‘h ‘?

§'€‘?;’




o ~Annexure-12
_ 3 5_ PROPOSED COMMERCIAL HOTEL BUlLDING\
ELONGING TO SMT. LOVELY W/O SH.
INOD KUMAR , ON KHASRA NO.11172/1,
] ITUATED AT MAUJA RADOPAND , TEHSIL
1 | [KASAULI DISTRICT SOLAN (H.P.)

AREA STATEMENT:-
TOTAL PLOT AREA _~439.92 SQMIR.
GROUND TLOOR AREA 12060 SQMTR.
FIRST F1OOR ARIA 12060 SOMIR
SECOND FLOOR AREA 23286 SOMIR
THIRD FLOOR AREA 212 b6 SQMTR.
FOURTITLOOR ART A 0 SOMTR

FIFTH FLOOR AREA H SOMTR
SIXTH FLOOR ARFA & SQMTR.
SEVENTH FLOOR AREA 118.05 SOMIR
TOTAL AREA 1200 68 SOMIR
BRIEF SPECIFICATIONS:-

. RC.C. work 1:2:4 using tor steel reinforcement as per &
desigen in foundstion footings , columns beams and sishs etc.

. Brick masoary in cement mortar in all wall
.Mhﬂ-ﬁ“hmv’ﬁuﬂ-ﬂdﬂ
bond paint .
.M-ﬂwﬂkwmm_‘luh
/rough cast

plaster

. All floors shall be of o 1:2:4 finished with nest cement , marbic|
and floor

tiles etc.
Alj'-yvluiﬂlhd'“ﬁfllvndﬂ

Alominium.
. All wood work shall be paintod with enamal paint

INDEX:-

* EXISTING =
WPROPOSED
* BOUNDARY
¢ ROAD/PATH I
¢ R H.T/DRAIN LINE | ——m—
SHEET NO.1
BLOCK -A, SITE PLAN, LOCATION PLAN,

RAJ ARCHITECTURAL POINT

RAJARCHITEC TURAL PR

117 - PARKING FLOOR, CITY CENTER PLAZA
THE MALL SOLAN(H.P.) MOB - 9418456350

PROVIDED WHEN CONSTRUCTION IS
COMPLETED

PARKING
1011aie1s

,’ ':
oE
R i} | B
i { [ o § i
¢ 1 = —_— :
1 T g . L 1 ‘
H i F ]
t i3p e A e () = B
I
._’/— —f
SECOND FLOOR PLAN Y
_’":—:—T"—u‘"‘“—.—ﬂ——m—ﬂ——.ﬁ‘__{!- 1 A " é ‘
e = T IR —— L=l |
é"'l _..3._" e I:l-l._an: ] - — = —'-—é 4 -l frsod e~ oo™ 4*
$ L !’ L -t - [ . | o ] :
P i N i
TN e g . - = l
i | "B : f— i
. I} oo Il s L] - Some — ;
L . I i l l ’ [ e :
l : I i , il
h_ul—’_—uﬁln—ﬁ — e e Al et —ag—t
PR —t s . e e .
GROUND FLOOR PLAN FIRST FLOOR PLAN
A e I
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Avinexwe — Y

Attance sheet for the s fxm inspecton of illegal construction sites and illegal

Solan

© cutting of trees sites on 1 02.08.2021 under the chairmanship of Worthy SDO(C),
Kasauli,

Sr. No,

‘Name and Designtion

\ﬁf)hiiﬁ:: No

| , Si gﬁaturfz P
L Gundor § by [9d] 9817233 ‘;‘55 Nz
. 1R W% mm &m* %{ﬁ@ % {‘s@ééﬁ} 23953 \Z f}"‘"‘* +
4, , L ec| 5"\" %‘é‘: A QTMQP QUlBo~Luges Wv‘!&;
g\him ‘*ﬁmw%*f Selorve (WP hotedd $242-bF W07 |
a. Leve Ml ) vV V9142 §6322 %

% ﬂ $ ﬁy J / va A gyfﬁ?j%wf

e M Fuihler Totiin|

G¢718t L7552

gtyfo 637 ﬁff

£ 19, b Ghaima- B
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- A‘V\Y\Q"xuﬂérf L
N

| ~ Attandance sheet for the spot inspection of illegal construction site and illegal
- cutting of trees site on 23-08-2021 under the Chairmanship of worthy SDO(C),
" Kasauli, Solan w.r.t. Hon’ble NGT order in OA No 145/2021

r.No. | Name & Designtion Mobile No. Signature

: S
o Lo | Mauwn Shotine Env.¥on o fu9lo Hea? o
2 esp Mendod AR esftp| Gl ISCIT S«
SR 2142- b Moz
4 G018 bbg s

7.

8. _
19

10.
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